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CENTRAL ADMINISTRATIVE TRIBUNAL

JABALPUR BENCH, JABALPUR
#  Caravs Building, 15, Civil Lines, Post bag No. 6, JABALPUR- 482 001

Dated . 9’ d\”) \o 4
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%ﬁis .................................... A \L’ . (I\OLQK ................ Respondent (s)
”f: Acopyofthe ORDER dated ................... e e e passed by the Hon'hle

Tribunal in the above mentioned case is forwarded herewith for necessary action.
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T 144072004 o
Applicant by Ku, Malti Dadariya.
Respondent by shri K.N. Pethia,
Heard th e learned comsel for the

parties.
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' This contemt petition is filed by the
E applicant in OA No, 668/2003, for non=-conpliace:
' of the order dated 5th December, 2003 passed |
in the aforesaid OA by the respondent, The
respondents were dlrected as wmder 3

¥, accordingly, the respondents are
rected to scrutiny each and every cane-
dature wnder the said notification and
those vho have complied the conditions of
the notification as on 20.1.2001, shall be
considered and merit list has to be pre-
pared, According to the merit the
respondents shall appoint the merit candie
date for the post of EDBPM, Post Office
Nangrol, Till the said selection process
is completed the person vho is presently
working on the said post i.e, responcent
No, 4 will continue to work on the post.
The respondents shall complete the
selection process strict in accordance with
t+he notification within a period of two

months from the date of receipt of copy of
this order,*
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_ It is argued oh behalf of applicant.that
the respondents have not complied with this
prder in view of the condition of the notiflca-
tion dated 20th January, 2001. The leamed
omsel for the respondent argued that the said
i.:rder passed by the Tribunal is auly complied
with, He has drawn ourbattention towards
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Annexures R-1 & R-2 &/vwhich the selection has
' %ntd. 2/-
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already peen done and the person appointed

is working on the post. The case of the
appllcant was also considered, Hence, NO
contempt has been made out. - —

In view of the aforesaid, vwe are of
the considered opinion that the respondent
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has considered th e case of the applicant
and the merit candidate has been selected a8
is evident from Annexure R-2. &ccordingly,
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no canteampt is made out and the CCP is
dismis sed, Notices issued are discharged.

However, the applicant is at 1d¢perty
to approach the Tripwmal if he still £feelS

s

_aggrieved and SO advis ed.
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